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' IN THE CENTRAL ADMINISTRAT IVE TR IBUNAL, QUITACK BENCH

&

Origimdl Application No., 136 of 1995

Cuttack this the 16th @y of August, 1996

Rajani Behera - Applicant (s)

Versus

Union of India & Others ... Re spondent (s)

(FOR INSTRUCT IONS)

1. Whether 4@ be referred to reporters or not ?

2. Whether it be circulated to all the Bencheg
of the Central Administrative Tribumal or net 2

N | vy

1b|¥19%
MEMRER (AD MINISTRAT IVE)
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CENTRAL ADMIN ISTRAT IVE TRIBUNAL,CUTTACK BENCH
Original Application No.136 of 1995
Cuttack this the 16th day of August,1996

C ORA M

THE HONOWABIE MR .N. SAHU, MEMBER (ADMIN ISTRAT IVE)

LN )

Rajani Behera aged about 29 years,
W/o.late Suresh Chandra Behera
Ex-E DD.A., Bhanjamgar

At/POP Bhenjanagar

Dist ¢ Ganjam

coe Applicant
By the Advocate: M/s.S LD . Das
Be.N oUdgata
HdS Satpathy
Versus

1. Union of Ingia
represented through the Secretary
Ministry of Communication
New Delhi

2. Chief Pogt Master General
A /POs Bhubamesyar
Rist :Khupda

3. Peostmaster General
Berhampur @ivision
At /POs Berhampur
Dist :Ganjam

4. Superintendent of Pest Offices,
Aska Division

At/POiAgka
Dist :Ganjam eoe ‘Respondents
By the Advocate s Mr Ashok Mighra

Standing Counsel
(S2enior Ranel)
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ERONOQUNCED IN THE OFEN COURT

MR .N. SAHU, MEMBER ADMN): In this application the applicant challemges

the order passed by the Superintemdent of Pest Offices, Aska
Didision (Respondent No.4) vide Annexure-2 wherein he conveyed
the decision of the Circle Relayation Committee, BhubdReswér,
re ject ing the applicant's claim for compassionate appointment,
The applicént is @ widow of late Suresh Ch.Behera, wheo worked
s Extr® Departmental Delivery Agemt, Bhanjamdgar Head Office
till he died on 28,5,1994, He left behind his wife (the
applicant) and three minors. Her applicatier for compassicnite
appointment was rejected by the Circle Relaxation Committee
on the miin ground that she would not be capable of
performing the work of Extra Departmental Delivery Agent.
There is no dispute in the ceunter-a2ffidavit filed by the
respondents that the family is indigemt. Hiving passed
Class-1I, the applicant's qualificatien was no doubt
inadequate, But at para-4 of the ceunter, the Circle

Relayat ien Committee's opinion was that this qualificationm
could be waived in the case of EDDA appointmerts. It is
dverred by the respendents th#t the applicant's family

rece ived on the death of late Suresh Ch.Behera a sum of
Rs«6000 by way of exgrdtis gratuity. Except this pittance
there is no cther source of income and no other preoperty.

2 The alternate plea on behd3lf of the petitioner

is that she could be considered for the post of E D, Rcker

or Stamp Vendor. The basic criterion for compassiecmate



3
appointment is the indigence of the family. On facts alse
it is feund that there is no source of incom® of the applicant
te sustdain the liveliheed of @ family of four. It is stated
that the applicant ceuld not even pursue her studjes im
Class III because of sheer poverty and the overpower ing need
to ekeout @ liveliheaed. In @ compassiomite appointmemt, there
is mo need to rigidly adhere to all the eligibility criteria
of a regular appeointment.
3. In the counter it has been stated that no posts
of E.D.Mckers are lying vacant in Bhanjapagar Head Office,
But at page 3 of the rejoinder, it is stated that one post
of E‘-D-Ehcker is lying vacant in Bhemjanagar Head Office.
The counsel for the applicant Shri B.N.Udgata states at the
Bar that his client is willing to werk as E D.Mcker
wherever she is pested.
4, In view of the fict that the applicant deserves
te be considered for compassionate appointment, and as mo
other infdrmity for such @n appointment has been made out
on record before me, Respondent No.2, v.z., Chief Pogt Mister
General, Orissa Circle, Bhubaneswar, shall consider the
a@pplicant's case for an appeintment as E.D,Rcker either
in Bhdnjamigar Head Office(if the pest is vacant) or in
any post office under Aska Divisiem, within @ period of
four weeks frem the date of receipt of this order. When
once abject pen*ury is established on facts as it is in

this case, and where it is a fit case for immediate



Succour, any delay in appointment defeats the very

purpose ., If appointment to the pPost of EDDA, ig

not possible, Respendent 2 shdall congider Sppointment

of the applicant to an eéquivalent alternative job.

Se In view of the above, the Originmal

Application is allowed, No Order as to costs.
Yecmsimboridbs

(N. saHy)  /h/f/96
ME MBER {ADMIN ISTRAT IVE)

B.KSahoo//




